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2 26.8.94 	Adjourned to 30.8.94 
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3 	31.394. 	iijourried to 5.9.1994. 

Me Y(~,  ubtrictn,) 
4 	5.9-•94 	Mr.DiN.Mishra learned Standinq 

Counsel submits that the petitioner 

has been granted the rel&efs claimed 

by him in this application. Mr.'aP. 

Tripathy is present on behalf of the 

applicant and he agrees to this. 

In view of the xUdad facts the 

application has bec owe infructuOul 

and is disposed of accordingly. 

Inform the part ie.. 

}4EMBR ADMINISTRATIVE) 

• 

: 


